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h Im“l‘”“ nit shall be eligible for incentives only if the new

ated at an independe
mm 1S |ocatel pendent and dl,\lmcll) separate site, may be in the same
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o unit’ means an 3 arbeiods ¢
g unl y other unit which is not availing incentive under the

.C\lsl“
olicy of 2013;
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ixed Capital Investment (FCI)" shall include the investment of building (excluding

e ¥
] .
J ant ¢ ac i : :
jand)- plant and machinery and equipment in relation to an industrial unit, including
miscellaneous a.s.sets, técﬁnlcal know-how and other cost components associated
with the industrial activity as appraised and firmed up by Banks or Financial
[stitutions;
® “Form’ means a Form appended to these rules;
0 »Govemment’ means the Government in the Department of Excise and Taxation:
(m) ipcentive limit” means the maximum cumulative quantum of tax incentive granted.
which can be availed by an eligible unit during an eligible period;
” : ’ o . ; ;
(n) ‘nformation technology” means information technology and telecommunication;

(0) ‘nformation Technology Industry’ means information technology, hardware and

software industries;

(p) ‘Integrated Steel Plant’ shall mean a steel plant in which final end product is to
be sold in retail sale such as sponge iron, billets, balooms, slabs etc. and 1s
manufactured starting from iron ore or scrap and all the processes concerning

such manufacturing are performed in the plant itself;

(9 ‘Integrated Textile Unit’ means which consists of composite process including
nd products like

spinning, weaving or knitting, processing and manufacturing of €

fabrics, garments, towels, etc.;
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raw material, but does not :
alue of the include the process of treating, repairing,

aping reconditioning, assembling, electroplating, polishing, blending, cutting,

atment, wir
yein heat tre ¢ drawing and conversion of penultimate product into
1 product for the purpose of availing incentives:

e

find

t" means the i
Negd tive Lis ist of units and goods specified in Annexure-A;

preserit bed authority” means an Assistant Excise and Taxation Commissioner,

charge of the district;
i

(ax’ means tax under the Acts, excluding surcharge under the Punjab Value
Added Act, 2005;

tax incentive’ means the amount of tax collected and retained by the eligible unit
put the retention of tax shall be restricted to that part of net tax liability accrued
under the Acts (after adjusting it against input tax credit if any available), in case
of the unit availing incentive scheme, which is adjustable against the incentive
jimit granted under the Industrial Policy of 2013. The net tax liability on account
of surcharge accrued under the Punjab Value Added Act, 2005 shall not form the
part of tax incentives;

(\\')

(x) ‘Zone I area’ means an eligible area notified as such by the Industrial Policy of
2013; and

(y) ‘Zonell area’ means an eligible area notified as such by the Industrial Policy of
2013.

Conditions for eligibility and entitlement.- (1) The incentives shall be available toonly  Section

the new manufacturing units which came or come into production on or after 1.4.2013. 5P

(2) These incentives shall be available only after the unit commences its production.
For the units which have come into production before the date of notification of
these rules, the incentives shall commence from the date of notification.

(3) The new unit has to be set up at anew site. An existing enterprise which sets up
anew unit shall be considered for incentives only if the new unit is located at an
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